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Impact of strikes by doctors

2638. SHRI VIJAY GOEL: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)  whether the number of strikes by doctors in the country has risen in the past

three vears;
(b) if so, the details thereol and the reasons therefor;

(¢)  the number of strikes held by doctors in the country in the past three years,

year-wise and State/UT-wise; and
(d)  the details on the adverse impact on the health of patients owing to these strikes?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to {c¢) As per Constitutional
provisions, © Health” and © Law and Order” are State subjects. Details of such cases are

not maintained centrally.

However, the details of strikes reported (in days) in three Central Government
hospitals during the last three years is as under:—

2017 2018 2019
(1l 12.07.19)
Safdarjung Hospital ol 22 )
LHMC and Associated Nil Nil 01
Hospitals
Dr. RML Hospital Nil Nil 2

(d)  As far as three Central Government Hospitals namely, Safdarjung, Dr. RML
and LHMC and associated hospitals are concerned, emergency services of the hospital
were not affected during strike. All patients attending the Emergency were seen and
provided with treatment. No patient died due to non-availability of timely medical

treatment due to strike recently.
Blood banks in remote areas

2639. SHRI DHIRAJ PRASAD SAHU: Will the Mimister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)  whether Government has formulated any scheme for setting up blood banks
on priority basis in remote and rural areas in the country including Jharkhand and if so,
the details thereof;
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{(b) whether coordination with voluntary organisations, private and public
sectors is there to encourage voluntary blood donations and if so, the details thereof;

and

{c) the steps taken or being taken by Government to check and stop illegal sale

of blood or related illegal activities?

THE MINISTER OF STATE IN THE MINISTRY OF HEATLTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Government of India has
formulated a policy for set up of at least one Blood Bank in every District. Public
Health, being a State subject, it is the primary responsibility of the State Government
to ensure the establishment of Blood Banks as per their need. However, support is
provided to States/UTs to strengthen their healthcare system including strengthening
existing blood banks/establishing new blood banks based on the proposals submitted
by the States through National Health Mission. This includes six districts of Jharkhand
namely Sarai Kela, Khunti, Jamtara, Godda, Ramgarh and Bokaro. In the State of
Jharkhand, Blood Storage Units are also functional in the remote and rural areas in

CHC and Referral Hospital.

(b) The National Blood Transfusion Council and the Blood Transfusion Councils
n each State function as the mechanism aimed at coordinating between the Government
on the one side and public sector voluntary organizations, and the private sector on the
other. The National Bleood Transfusion Council and State Blood Transfusion Council, in
collaboration with public sector voluntary organizations, professional associations and
private entities, ete. does advocacy for Voluntary Blood Donation, organizes local and
pan-India blood donation drives and does Information Education and Communication

activities.

{c) National Blood Policy prohibits the sale and purchase of blood since it 1s a
voluntarily donated commodity of human origin. Only licensed blood banks are permitted
for collection, processing, storage and transportation of blood and blood components.
At licensed blood banks, safety and quality of blood and blood components 1s ensured
by the Food and Drugs Authority at State and National level through licensing and
periodic inspections. All licensed blood banks are instructed to follow the guidelines for
processing charges for blood and blood components and not levy any additional
charges. They are also directed to display the charges prominently in the blood bank
premises for public viewing. All hospitals are mnstructed to obtain blood only from

licensed blood banks against such approved processing charges.



